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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

ORIGINAL APPLICATION NO. 756 OF 2023

IN THE MATTER OF
Sachin Tyagi & Ors.

…. APPLICANT

VERSUS

Ritesh Sharma & Ors.
…. RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 5, ROYAL
CONSTRUCTION, IN COMPLIANCE OF ORDER DATED 07.02.2024

MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed by Respondent No. 5, Royal
Construction, in compliance with the Hon'ble Tribunal's order dated
07.02.2024. This submission is made with utmost respect to address
the allegations levied against the respondent, to correct the record, and
to demonstrate the respondent's unwavering adherence to the law.

2. That the respondent participated in a duly advertised bidding process
for the grant of mineral extraction rights in District Baghpat, Uttar
Pradesh, as announced by the District Magistrate, Baghpat. The
bidding process, which commenced on 19th December 2022 and
concluded on 23rd December 2022, was conducted in strict
conformity with the applicable legal and procedural norms. Following
a transparent and competitive evaluation of the bids, the respondent
was declared the successful bidder, thereby being awarded the lease
for the designated mining area. The respondent’s participation in and
eventual success in the bidding process underscores its legal
entitlement to carry out mining operations within the specified area, as
documented in the official advertisement annexed herein as Annexure
R1.
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3. That pursuant to the successful bid, the respondent was granted a
legally binding lease for the project site located in Village Chhaprauli
Khadar, Tehsil Baraut, District Baghpat, Uttar Pradesh. This lease,
executed with the relevant authorities, unequivocally establishes the
respondent's lawful right to conduct mining operations within the
stipulated area. The lease agreement, annexed herein as Annexure R2,.

4. That in furtherance of its legal obligations and commitment to
environmental stewardship, the respondent duly obtained an
Environmental Clearance (EC) from the State Level Environment
Impact Assessment Authority, Uttar Pradesh (SEIAA-UP). This
clearance, valid from 07.05.2023 to 06.05.2028, was granted
following a rigorous assessment process designed to ensure that all
environmental safeguards are in place prior to the commencement of
operations. EC certificate annexed herein as Annexure R3.

5. That it is imperative to clarify that the project site is situated entirely
within the jurisdiction of Uttar Pradesh and is governed by the State
Level Environment Impact Assessment Authority, Uttar Pradesh
(SEIAA-UP). The site does not fall within the territorial limits of
Haryana, as erroneously suggested by the applicant. The jurisdictional
boundaries and applicable regulatory frameworks are clearly
delineated in the lease agreement and other official documents,
ensuring that the respondent’s operations are subject to the appropriate
regulatory oversight. This clarity of jurisdiction is essential to the
respondent’s compliance with all relevant legal and environmental
obligations.

6. The Uttar Pradesh Pollution Control Board (UPPCB) has conducted a
thorough inspection through a Joint Committee, which included
officials from various departments. The inspection report explicitly
states that the mining activities undertaken by the respondent are in
strict accordance with the Environmental Clearance (EC), Consent to
Establish (CTE), Consent to Operate (CTO), and the mining lease
issued to the unit. This inspection and subsequent report by the
UPPCB reaffirm the respondent's commitment to adhering to all legal
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and environmental regulations. A copy of the UPPCB's response,
which includes the inspection report, is annexed herein as Annexure
R4.

7. It is further submitted that the report prepared by the District
Magistrate, Baghpat, as part of the proceedings in OA No. 756 of
2023, does not establish any direct involvement of the respondent in
the alleged illegal mining activities. This report provides a clear and
unbiased assessment that exonerates the respondent from the
allegations made by the applicant. The findings in the report further
support the respondent's compliance with all relevant laws and
regulations, which is annexed as Annexure R5.

8. Additionally, the Committee's report in the same matter also reflects
no direct involvement of the respondent in the purported illegal
activities. The report provides a detailed account of the situation and
confirms that the respondent has not engaged in any actions that
contravene environmental or legal standards. This report bolsters the
respondent's position of non-involvement, further disproving the
unfounded accusations levied against it, which is annexed as
Annexure R6.

9. That it is imperative to underscore that the complaint in question was
lodged with the relevant authorities on 17.10.2023, a date that
precedes the respondent's lawful possession of the mining site. This
critical timeline incontrovertibly establishes that the respondent had no
physical control or operational involvement at the site prior to the said
date. Consequently, any alleged illegal activities occurring before
17.10.2023 cannot, under any legal or factual scrutiny, be attributed to
the respondent. The respondent’s complete lack of control over the site
during the period in question decisively negates any presumption of
involvement in the alleged infractions.

10.Furthermore, the respondent respectfully submits that the
Consolidated Consent to Operate and Authorisation (hereinafter
referred to as the "CCA"), was meticulously obtained from the Uttar
Pradesh Pollution Control Board (UPPCB) on 29.11.2023. This CCA
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is not merely a formality but a stringent regulatory requirement,
ensuring that the respondent’s operations meet all necessary
environmental standards. Following the issuance of the CCA, the
respondent lawfully commenced mining operations on 30.11.2023. It
is emphatically stated that no mining activities were conducted by the
respondent prior to this date, thereby reaffirming the respondent's
commitment to full legal and regulatory compliance. Any insinuation
to the contrary is wholly unfounded and devoid of merit.

12.The respondent expressly denies any and all mining-related
associations or connections with the other respondents named in this
matter. The respondent's operations are conducted autonomously, in
strict compliance with the terms of its lease agreement, and in full
adherence to all applicable laws and regulations. Any attempt to
associate the respondent with the actions of other parties is not only
legally unsustainable but also a misrepresentation of the factual and
legal position.

13. It is pertinent to note that the Hon'ble Supreme Court, in its landmark
judgment dated February 27, 2012, in Deepak Kumar & Ors. vs. State
of Haryana & Ors., delivered by Justice K.S. Radhakrishnan,
emphasized the critical responsibility of state authorities, particularly
the Mining Departments, in ensuring strict environmental compliance
in mining operations. The judgment mandates that no mining lease
should be granted without first obtaining the necessary environmental
clearance from the Ministry of Environment and Forests (MoEF). This
directive was intended to prevent environmental degradation, protect
biodiversity, and ensure sustainable mining practices. In light of this
judgment, it is respectfully submitted that the responsibility for
ensuring compliance with these environmental norms, including the
preparation of necessary reports, lies with the state's Mining
Department and related regulatory bodies. The respondent has adhered
to all legal procedures and obtained the necessary clearances;
therefore, it is unjust for the respondent to be implicated in these
proceedings due to any lapses by the concerned authorities. The
respondent requests that the state authorities be called upon to clarify
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their role and actions in this matter, as per the directives of the Hon'ble
Supreme Court.

14.The respondent has demonstrated unwavering operational readiness
and has complied with all stipulated conditions. The respondent is
committed to sustainable development and has taken proactive steps to
minimize its environmental footprint to ensure that the project
contributes positively to the region's socio-economic development.

15.It is most respectfully submitted that the respondent has been unjustly
implicated in the matter concerning illegal sand mining. The
respondent has scrupulously adhered to all legal and environmental
regulations, and there is no involvement in any illegal activities as
alleged by the applicant. The allegations against the respondent are
unfounded, speculative, and not substantiated by any credible
evidence.

16.Given the unwarranted inclusion in these proceedings, the respondent
respectfully submits that this has caused significant disruption to its
operations. As a result of being wrongfully implicated, the respondent
has been unable to conduct its business efficiently, leading to financial
losses and operational setbacks. Given that the respondent has
scrupulously adhered to all legal and environmental regulations and
has been unfairly subjected to this litigation, it is just and equitable
that the respondent be compensated for the losses incurred due to this
unwarranted involvement. The compensation should account for the
disruption in operations, legal costs, and any other associated expenses
that have arisen from this unjust implication.

GROUNDS

A. That the respondent has been unjustly implicated in the matter
concerning alleged illegal sand mining activities. It is submitted that
the respondent has strictly adhered to all relevant laws and regulations,
including obtaining all necessary environmental and operational
clearances before commencing any mining operations. The allegations
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against the respondent are baseless and not supported by credible
evidence.

B. That the respondent took possession of the mining location only after
the complaint in question was filed with the authorities on 17.10.2023.
This fact is critical in establishing that the respondent had no
involvement in any illegal activities prior to this date, thereby
disproving any allegations against the respondent related to such
activities.

C. That the respondent commenced mining operations only after
obtaining the Consolidated Consent to Operate and Authorisation
(CCA) from the Uttar Pradesh Pollution Control Board (UPPCB) on
29.11.2023. The respondent began its operations on 30.11.2023, in
strict compliance with all legal and regulatory requirements.
Therefore, any claim that the respondent engaged in mining activities
before this date is entirely false.

E. That the respondent expressly denies any mining-related associations
or connections with the other respondents named in this matter. The
operations of the respondent are conducted autonomously and strictly
adhere to the terms of its lease agreement and all applicable laws and
regulations.

F. That the Hon'ble Supreme Court in its landmark judgment dated
February 27, 2012, in Deepak Kumar & Ors. vs. State of Haryana &
Ors., emphasized the critical responsibility of state authorities in
ensuring strict environmental compliance in mining operations. The
responsibility for ensuring adherence to these directives lies with the
concerned state authorities, and the respondent has fully complied
with all necessary legal procedures and obtained the required
clearances.

G. That the UPPCB's inspection report explicitly states that the mining
activities undertaken by the respondent are in strict accordance with
the Environmental Clearance (EC), Consent to Establish (CTE),
Consent to Operate (CTO), and the mining lease issued to the
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respondent. This report further substantiates that the respondent is
compliant with all legal and environmental regulations.

H. That the involvement of the respondent in these proceedings has
caused significant and unjust disruptions to its operations, resulting in
financial losses and operational setbacks. Given the respondent's strict
adherence to all legal and environmental regulations, it is just and
equitable that the respondent be compensated for the losses incurred
due to this unwarranted implication.

THROUGH

ADVOCATE
YASH VARDHAN KAUSHIK

W-6 TIGERLANE SAINIK FARMS
YASHVARDHANKAUSHIK97@GMAIL.COM

9990226669

7

150



IN THE MATTER OF 
SACHIN TYAGI & ORS. 

IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH NEW DELlll 

ORIGINAL APPLICATION NO. 756 OF 2023 

VERSUS 

RTTESH SHARMA & ORS. 

. ... APPLICANT 

. ... RESPONDENTS 

KNOW ALL to whom these presents shall come that We, ROYAL CONSTRUCTION,the above-named 

RESPONDENT NO. 5 do hereby appoint (herein after called the advocate/s) to be my Advocate in the above-noted 

case authorized him: - YASH VARDHAN KAUSHIK AND ASSOCIATE, W-6 TIGERLANE SAINIK FARMS 
NEW DELHI. To act, appear and plead in the above-noted case in this Commiss~on or in any other Court in which the 

same 1nay be tried or heard and also in the appellate Court including Supreme Court subject to payment of fees 

separately for each Court by me/ us. To ·sign, file verify and present pleadings, appeals cross objections or petitions for 

execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as niay be 

deemed necessary or proper for the prosecution of the said case in all its stages. To file and take back documents to 

admit and/or deny the documents of opposite party. To withdraw or compromise the said case or submit to arbitration 

any differences or disputes that may arise touching or in any manner relating to the said case. To take execution 

proceedings. The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts 

and ihings which may be necessary to be done for the progress and in the course of the prosecution of the sai4 case. To 

appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority hereby conferred 

upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our.behalf. And I/We the 

undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as 

my/our own acts, as if done by me/us to all intents and purposes. And I/We undertake that I/ we or my /our duly 

authorized agent would appear in the Court on all hearings and will inform the Advocates for appearance when the 

case is called. And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the 

re~ult of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which she shall 

receive and retain himself. • 

And I /we the undersigned do hereby agree that in the event of the whole ,.or part of the fee agreed by me/us to be paid 

to the Advocate re~aining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same 

is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that once the fee is paid. I /we 

will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the 
original fee shall be paid again by me/us. 

IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have been 
understood by me/us on this~ day of lla, 2024. 
Accepted subject to the terms of fees. 

t,._yz..,~ \.. 
C? 

-
Ad ocate / Q,,,/l--

9 / 5, ?~ 
Client 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH NEW DELHI ORIGINAL APPLICATION NO. 756 OF 2023 

IN THE MATTER OF 
SACHIN TY AGI & ORS. 

. ... APPLICANT 

VERSUS 

RITESH SHARMA & ORS. 
. ... RESPONDENTS 

AFFIDAVIT 

I, Anandpal, aged about(µ years, son/daughter of ~up si~gh, currently holding the position of partner at Royal Construction, having office at \)\2h~do hereby solemnly affirm and declare as under: 
1. That I am well conversant with the facts of the present case and competent to swear this affidavit. 
2. That the accompanying reply has been drafted by our counsel upon my instructions. 
3. That the contents of the accompanying reply are true and correct to the best of my knowledge and belief, based on the information derived from my subordinate staff, and nothing material has been concealed therefrom. 

* 

Deponent 
Verification 

i: ,.., 1, 
~ ~ [,j 
2f? ► -\ 
? ;?:~ \... 1--4 ~ p 

1) I l ~ 
, 14 b 

V 'fi d tJewDe1hi h. ?~-.a.&.11-4":' 024 en 1e at __ on t 1s da,. ~f ___ , that the contents of the above affidavit are true and correct to the best of my knowledge and belief and nothing • 1naterial has been concealed therefrom. ' 

~ ~\..A~-\. 

Deponent 

t-,lOi~\'N 

1 4 ~UG 101~ ..,. 
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).. 

(3) I!¢ <Ti m <!ft m- fcl;m -qci • qtjT .'i "ift;fi/~ <Ti aimR irx i f.tF.lffm 
1R. fcrm 10 mITTm <Ti~ ~-2021 "$ ffi. "$ 

~iifllT<iltii!rirft1 
(4) i3"0ll0 f.nlffl, 2021 "$ f.nril-17 "$ mtlAT "$ iliT 

aeIT f.iwr-36 t ffl I 
(5) f.iwr-35 "$ t aRfirn 8 "$ 3ffi ffl, 

'tl1f 'l1Ncf "ffi11iR "$ q.f 1fllffiUT ffl"ll lift 14.09.2006 
15.01.2016 aerr 1R mf?m i3'Qirl:IT "$ 3l'Efi;r 3FIJ'Clfm 'lWcl' 11R 1IR1JT I 

(6) m em i3"oJJo 2021 t f.lwr-3s t ~ ,t 
3m iiJJIT ffll . 

(7) -m3!11!i iiffitm <Ti t;/"ili ~* 3Rx~~~ <lml~. 
iilflrn <lmT 'lWcl' m t 15 ft.I * 3Rx tlafl! t tfl'!ar 

1lmcR11f WmiT WlJUT iilFiT 3lf.rcml IDl1T I . 
21. iiJJIT m lift~:-

(1) q¢ <!ft 05 mift, ;m;ft/f.rfcro <!ft m l!AT •iilflTlft I • 
• ri 10 mITTm m ffl 3lTl1T11T .'i cr-mfu mifl J -qci 
• m cr-mfu i3"0JIO ~-2021 <ilt ffi • "$ 

em iiJJIT <!ft iilflTlfi I , 
(2) (3!W1 ~l -m 3!1Qi 'lWcl' mt '31RR! ~~/~em 2s '!lfc!mr iiJJIT 

20 W-llf "$ 1fif "$ cr-mfu <!if 45 "$ 
• 11.ft N) iifollfG .'i «f.lq;if t 

.'i -m 3!1Qi iiffit m t 02 t iiJJIT ulAT m ,. • 
11.ft lift ~o~otto~o em iifollfG ~cll~qii~ cpl tili /~ t 1fll'2lll' 
3le.m 3lR lift iilflflft 1 ~/ '31ffl" iiJJIT ffl "Ii 

mar t m em iiJJIT m 11.ft 1IR iilflflft 3lR em .'i 
3le.m -itl IDl1T I . 

(3) W-llf 'cllf "$ m' 80 mm@~~~ 3lTl1T11T '/flU "$~~~~"Ii 
tiwf t 'ffilliR em 'Wfll 'Wfll 1R t aRr iiJJIT 
lift umrfr1 '31ffl" "Ii f.rirn "$ iiJJIT ,f ffl lift ,rnT "Ii ~9 "$ 
~~~ill'liif·~llftiimflfil 

(4) ~em~ 'ffilliR 3le.m JR: 'ffilliR aRr ~-Wfll irx f.relfflcr 11R 
fitilrr <!if tto~o~o(2%), ~~o~o-qq>o) (10%) f.lll+llj'fli"< iiJJIT 

uITTfl!TI 
22. ffil: 

(1) t-f.lfcl"GT W t--;fu;rrifr ri 1WT 'AA~ ¥ &f:! lJ ~~<!ft +IJ?TI ffi "$ 
+llif t 00 .'i +!'rt cITT cfR fffi ffl 3TTm' 6T I t-f.rfcro W t--;fu;rrifr: .'i 1WT t 
fflR\~OO.'ifcITT:fi1f!~cITTG!qfmN-itl~iilflrnl . 

(2) tITT t • .m &f:! t 3l\x t 'Wfll irx {Jee[ 

c!iT 3lfclm cR11T ffl t ¥ .'i 3l1R ffl t ~m cliT3ITT "i!iTwmrrrvl'l ffl .'i ~.m cliT~ 
ffi m m I 

(3) "$ "$ '9: "$ '!IRl'lf ffl 3ITT ;'ffilmllq 'GIA' 
c!iT ~. 3ITT i!ITTM' 

lift 'lffFct ffll 
(4) mw f.ro.,-36 m cfWlT "$ cf f.r<limt 1R f.f'lm "$ ffl "$ 1R 360 

q;)ur 1R * m 'qR ~o~ottocfto WIR • /llc c!iT mfur ffl I 
'31ffl" ~/ire 1R 3!Ro-qq>o~oto 1fT -mirr, &f:! 
t • 'l!R t mqar f.rtcr .m t-m ~0~0-11 irx 3lfclm 'ilR 

cITT mer WI 3lR m <!ft Mt 3l\x '3't1c!iT • -m- ffllcf ffl rn 
.'i -mirr 1 i3cli1 ~o~ottocfto tiR 3/R 3!Ro-qq>~o~o aRr <!ft 

1flfi cliT 'qilj 'qilj 30 ft.rr i,qi -mirr 3lR f.ro.,-s7 t i3'Qir,l:IT t • 
m em +lrT ii!A 1R i3cli1 "iliT I 

(5) • cfl5'f cliT t-~0~0-11 m fcJCRur. iiITT\ ffl I • cfWlT cliT f.rm t-~o 
~o -11 1R iilf.m 'ilR ffl cliT ire 1R WI~ Giil mer~ ffi "$ 3!RO-qq>~oto 

, ffl '3't1c!iT 3!jxafUT ffl 3/R m Gffl .'i -miTT I i3cli1 cITT -'I ffi 
rt) Gffl .'i i3"0~0 ~-2021 m f.ro.,-60 m 3Rfim ft cITT IDl1T I 

(6) i:rro mw "$ 05-09-2019 "$ ri ~~lift f.lcl;m\ 
irx mc;r i:im'A .'i .'i ~1IW1>~1:qt,t "ffllfc 
ffi .'i fclim iffi"lTITT I .'i "l!J11-~ i:im'A .'i f.11., 1ll'lmf cITT t:-
1-The Weight bridge device should use the MQTT protocol to transiut data. 
2-The weight bridge device should transiut data over the internal to LOT inprasuehase in 

cloud. Y 
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